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Sbrl S. M. BlQaer;Jee (Kanpur): Our 
point waa only this that it wu a 
question of privilege as this was a 
document whiCh was concealed from 
us. Secondly, the hon. Minister says 
tha.t a leakage has occurred which he 
deplores and says that an inquiry has 
been instituted. What is this inquiry? 
Will this inquiry also give further 
documents. to somebody? 

Mr. Speaker: It is not proper for 
the hOD. Member to say like that. 

Shri S. M. BaDerjee: It has 
cirCUlated. 

been 

Mr. Speaker: It is to be found out 
as to who is responsible for that and 
proper steps a1 e to be taken against 
thal But is this the way in w.hich 
we should proceed? So far as the 
question of privilege is concer.ned,u 
I said the other day, if it is found ulti-
mately that it was due to the negli-
gence of the Government or that any 
official of the Government had releas-
ed it, the question of privilege could 
arise. Unless we know that-if it is 
a leakage--there is no question of pri-
vilege. There might be a question of 
propriety, but that is to be seen after-
wards, not just now. There il no 
question of privilege at this moment. 
Even the leakage of Budgets has not 
been held to be a question of privi-
lege. That has already been decided 
many a time. 

ShrI S. M. Baaerjee: May I seek 
your protection? It is certainly sur-
prising that the House is not entitled 
to know even this much as to what is 
the agency of inquiry. 

Mr. Speaker: Certainly, it does look 
surprising. But I do not think that 
at this time r should press for the in-
formation as to who is inquiring about 
that. 

Shrl TrIcUb Kumar Cballdhurl 
(Berhampur): I only wanted to know 
if the Government could give us any 
information. about the identity of the 
mysterious Shri Mehr Chand· Khanna 
.. billie address was given in the letter 

.. 

Shri A. V. Vi8vanatha Bastri 
Mr. Speaker: Unless that inquiry .. 

made lnd Government knows it, how 
can it be known? 

The Prime Mialster aad MlDJster ., 
Extel"llal Ailairs and MlDlster of 
Atom.le Energy (Shrl Jawaharlal 
Nehru): May I say, Sir, that it is the 
Intelligence Department of the Gov-
ernment of India which is the only' 
proper agency for such an inquiry ..•• 

Sbrl S. M. Banerjee: SPE, Special 
Police Establishment or the ordinary 
Intelligence Department. 

Shrl Jawallarlal Nehru: The Intelli-
gence Department of the Government 
of India. 

Shrl S. M. Banerjee: They have DO 
intelligence. 

Mr. Speaker: Order, order. Sbri 
Kamath. 

Shri Bari Vishnu Kamath (Hoshan-
labad): May I ask .... 

'Mr. Speaker: Shri Hari Vishnu 
Kamath to raise a matter regardinC 
the business of the House. 

12'13 hrs. 

RE:BUSINESS OF THE HOUSE 

Shri Barl Vishn1l Kamalla 
(Hoshangabad): By your leave, Sir, I-
should like to refer to this matter 
which has been causing a lot of an-
xiety to the House all through the 
last year, that is, since the House was 
convened last April. The hon. Minis-
ter of Parliamentary Aftairs had as-
sured us On the 16th of last inontb 
that so far as the future is concerned, 
the business of the House would be 
planned correctly. Now, the sessioD 
is coming to a close--we are at the 
fag-end of this strenuous Budget sel-
sion-and still three items are yet to 
be disposed of, namely,. the Vivian 
Bose Commission's Report, the Dhebar 
Commission's Report. and the dlscu .... 
sion on the Planning Commisaion. I 
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am not including in this the Items 
that were listed in the Lok Sabha 
Bulletin Part II, of the 9th of last 
month ~hich included several other 
items-four or flve other items. I 
suppose, they are now to be shunted 
off to the next session. 

Mr. Speaker: That is too old now. 

Shrl Barl Vishnu Kamath: It has 
been superseded by the 22nd April 

, Bulletin, but even that includes these 
two extra items besides the Vivian 
Bose Commission's Report. We haye 
got before us only 10 or 12 hours more 
and this time will be fully taken up 
by the Vivian Bose Commission's 
Report. It was announced last week 
that the session would close tomorrow 
evening, if I remember aright. But 
what will happen to the other two 
items which were listed in the bulle-
tin as late as the 22nd April-Dhebar 
Commission's report and the discus-
sion on Planning? They are both im-
portant. This Dhebar Commission's 
report they have been postponing 
from session to session. I think it 
must be discussed before this session 
comes to a close. Also, the Planning 
discussion wal definitely put off on the 
assurance given by you-I distinctly 
remember-that it will be discussed 
before the session comes to a close. 

Mr. Speaker: I only said, it would 
be discussed separately. 

Sbrl Barl Vishnu Kamath: Not in 
th~ next session; but in this sesslen. 

May I submit, before I close, that 
80 far as the business of the next ses-
sion is concerned, I do hope the Minis-
ter will bear in mind the assurance 
thai he gave last time and that there 
will not be any attempt in the next 
session to make the Hause sit late 
every day, to compel the House to sit 
late every day and I trust the busi-
ness of the House will be arranged 
properly and adequate time and an 
adequate number of days will be fix-
ed accordingly after consulting you. 
This must be done. You must be con-

suIted by Government before sum-
moning the Parliament about thf'. date 
of Commencement as well as th ... · 
duration of the Session and all that. 

Shrl SODavane (Pandharpur): Be-· 
fore the Minister for Parliamentary 
Affairs answers this, I want to ask one 
point of clarification. According to., 
Bulletin Part II dated 9th April, 12. 
hours are allotted for the discussion 
on the motion to be moved by Mr. 
K. C. Reddy regarding the report of' 
the Commission of Inquiry appointed 
to investigate into the administration, 
of certain Dalmia-Jain Companies.· 
But the 15th report of the Business 
Advisory Committee states that only 6; 
hours are allotted for that. I want. 
to know which of them is correct. 

Mr. Speaker: That has already been·· 
discussed in this House. 

Shrl U. M. Trivedi (Mandsaur): It-
has been unfortunate that during this 
session, although we made up our' 
mind from time to time to sit only 
upto 5 Oclock and also from time to· 
time said that we will not sit ·on 
Saturdays, we have not been sticking'· 
to that. Every time the hon. Minister· 
for Parliamentary Affairs-sweet' 
tongue as he has-approached us, 
asked us to continue up~o 6 O'clock or 
7 0' clock and like that. WIn that be· 
avoided in future? Proper arrange-
ments must be made so that this 
should not be repeated again. This is· 
putting the burden too much. Even·· 
in this hot season we have been made 
to work till 6 O'clock, 7 O'clock anll' 
like that. 

Mr. Speaker: When he approaches 
the hon. Members with that sweet: 
tongue, they should be able to resist 
that at that moment and not after. 

The Prime MiDlster aDd MlDlster of' 
Edema1 Affairs and Minister of Ato-
mic Energy (Shrl Jawaharlal Nehm): 
May I venture to submit, it is a very 
extraordinary proposal that we must 
not do this. We must not sit after 5: 
0' clock. Indeed, I think, the propo-
sal should be that we should and! 
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[8hri Jawaharlal Nehru] 
must do it if the necessity requires; 
liere we talk about emergency and 
hard work and yet we refuse to sit an 
bour more. I do not understand. 
Other Parliaments sit all the night, if 
necessary. Have we grown 80 soft as 
to get frightened of a Ii ttle extra 
work? 

Shri Vasudevan Nair: As the 
Prime Minister said, we are prepared 
to sit for the night also. There is one 
point for the consideration of the hon. 
Minister. Apart "from what Mr. 

:Kamath has said, we are having a 
Constitution Amendment Bill which 
you know will validate the Kerala 
.Agrarian Relations Act which has 
been invalidated by the High Court. It 
is a non-controversial Bill having only 
3 clauses. I am sure, we can pass it 
within halt an hour. That will help 

· a large number of people. We meet 
-only after three months. I would like 
1.he hon. Minister to consider' this 

· question also. If possible, we can 
· pass that Bill also. 

Shri Bata Singh: May I know from 
the hon. Prime Minister as to when 
the report on the Serajuddin Affairs 
is expected to be placed on the table 
of the House? 

Shrl Jawaharlal Nehru: I hope to 
make a brief statement tomorrow. 

The Mlnlster Of Parliamentary 
Affairs (Shrl Satya Narayan Sinha): 
My hon. friend Mr. Kamath has said 
about the present session. I do not 
know if I, or the Government. or any-

· body else, can be held responsible. If 
anybody is responsible, it is the entire 
House. We know we all decided that 
the House will continue tilI the 7th. 

· That is the dead-line there. We would 
have had taken up both the things, 
the Dhebar Commission's report and 
also the Planning Commission's re-
port if we had adhered to the sche-
·dule which was approved by the 
House. You know, Sir, because the 

· 'House wanted and you also decided, 

the time was extended. How can I 
do it? I do not know. How am I 
responsible for this? Naturally, these 
two items must be carried over to the 
next session. 

About the future business, we will 
always try to inform the House ten 
days in advBllce. I cannot say, three 
months in advance, to my hon. friends 
what we are going to do in the next 
session. 

Shri Barl ViBhnu Kamath: He has 
completely misunderstood what I sBlIl. 
In the first place, I never hl!ld him 
responsible for this. As regards the 
next session ....... . 

Mr. SlIe&ker: I have understood rum what he wants to say. 

He only says, whatever can be 
finished now, 'within the next two 
days, we will finish it, and we are ad-
journing tomon:ow'. That is one 
thing. Whatever is left, even though 
it is On the agenda, that would be 
carried to the next session. That is all 
that he has said. 'Am I right? 

Shrl Satya Narayan Sinha: Yes Sir; 
certainly. For the Vivian Bose Com-
mission Report, We have decided on 
12 hours. Our friends will have to 
sit beyond 5 if they have to finish. 

Some Bon. Members: Copy .... 

Mr. Speaker: They are available at 
the counter. • ,---
12'20 hrs. 

CONSTITUTION (SEVF:NTEENTH 
AMENDMENT) BILL' 

The Minister 01 State III tt .. " M!Il!~tr:r 
01 Home Affairs (Shrl Rajarnavls) : 
With your permission, Sir, on behalf 
of Sliri A K. Sen, I beg to move for 
leave to introduce a Bill further fo 
amend the Constitution of India. 
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